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ONE BOAT CLUB CONSTRUCTINS AND REAL ESTATE 
PRIVATE LIMITED 

CERTIFIED TRUE COPY OF RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF ONE BOAT CLUB 
CONSTRUCTIONS AND REAL ESTATE PRIVATE LIMITED ("THE COMPANY") BY WAY OF CIRCULAR ON 
TUESDAY DAY AUGUST 20, 2024. 

Authorization to represent the Company before The National Green Tribunal. West Zone Bench. 

Pune. 

The Board took note that an appeal has been filed by Mr. Tanaji (Advocate) before The National Green 

Tribunal, West Zone Bench, Pune for environmental clearance in favour of the Company. In this 

regard, the Company is appointing Trilegal Law Firm to represent the case on behalf the Company. 

The detailed background of the case is attached herewith as Annexure 1 to this resolution for Board's 

consideration. 

The Board thereafter passed the following resolution unanimously: 

"RESOLVED THATthe approval of the Board of Directors of the Company be and is hereby accorded to 

file and defend the objection in connection with the Appeal No. 76/2024 Wz Tanaji 8. Gambhire V. 

Union Of India & Ors, before The National Green Tribunal, West Zone Bench, Pune challenging the 

issuance of Environmental Clearence ("EC") dated 06-02-2024 in favour of the Company. 

RESLOVED FURTHER THAT Mr. Arshdeep Singh Sethi, Mr. Thirumal Govindraj, Directors of the 

Company and Mr. Sharad TN and Mr. Vigneshwar Hegde, Authorised Signatories of the Company, be 

and are hereby severally authorised (i) to sign, execute, issue, and deliver notice or such other 

documents to the concerned parties to defend said litigation and to make any further actions before 

appropriate judicial authorities, (ii) to appoint, brief, consult Advocate/sand other consultants as may 

be required for legal process and (iii) to take necessary steps and to appear I present before the 

appropriate Court/s of Law or judicial authorities for and on behalf of the Company and (iv) to sign 

Vaka/at, pleadings, affidavits, appeals, writs, review, replies, revision, declarations etc. as required to 

be submitted for the purpose hereof and (v) to file and give evidences, affidavit, applications, 

objections and other papers or documents, which are necessary and incidental to the said purpose." 

//Certified True Copy// 
For One Boat Club Constructions and Real Estate Private Limited 

ARSHDEEP ~~95':;'~~;~9~~~~SETH1 

SINGH SETHI ~;:,~~2:0~;? 

Arshdeep Singh Sethi 
Director 
DIN: 03404021 

CIN: U45209PN2018PTC 178645 
Reg Off: RMZ Westend Section No. 2 New D.P Road , Aundh Haveli -411007 

Maharashtra, Contact: 080 4000 4000, Email: gen@rmz.com, Website: www.rmz.com 
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Minutes of 184th SEAC-3 Meeting (Day-04) held on 6-7-8-9th November, 2023

Member Secretary        Chairman 
Page 1 of 56 

Minutes of 184th SEAC-3 meeting held on 6th, 7th, 8th and 9th November, 2023 through VC 

Maharashtra SEIAA directed SEAC-3 to appraise the proposals by using information technology 

facilities. Hence, SEAC-3 initiated to appraise the proposals received by the SEIAA through 

Videoconferencing technology on Zoom platform from 6th, 7th, 8th and 9th November, 2023. 

Chairman welcomed the members to the 184th (Day-04) SEAC III Meeting. 

Dr. Deepak Mhaisekar, IAS Rtd. Chairman 6th, 7th, 8th and 9th November, 2023 

Shri Mukund Pathak Member 6th, 7th, 8th and 9th November, 2023 

Shri Dattatray Thorat Member 6th, 7th, 8th and 9th November, 2023 

Shri Kiran Acharekar Member 6th, 7th, 8th and 9th November, 2023 

Dr. Aseem Gokarn Harwansh Member 6th, 7th, 8th and 9th November, 2023 

Shri Joy Thakur Member Secretary 6th, 7th, 8th and 9th November, 2023 
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Member Secretary        Chairman 
Page 18 of 56 

36. SIA/MH/INFRA2/446 055/2023 Proposed Commercial Project at Survey No 351, CTS No 11 
& 11/1, Final Plot No. 207, Boat Club Road, Sangamwadi 
T.P.S., Village – Ghorpadi, Taluka – Pune City, Pune – 
411001 by One Boat Club Constructions and Real Estate 
Private Limited (EC Expansion) 

Representative of PP was present during the meeting along with environmental consultant 

M/s. Sustainera Solutions Pvt. Ltd. 

It is noted that, the PP has submitted the application for prior environment clearance for 

proposed expansion project with total plot area of 11,027.68 m2, FSI area of 75,143.17 m2, Non 

FSI area of 49,376.33 m2 and total BUA of 1,24,519.5 m2. 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/INFRA2/446055/2023 

2 Name of Project 

Proposed Commercial Project at Survey No 351, CTS No 11 & 11/1, 
Final Plot No. 207, Boat Club Road, Sangamwadi T.P.S., Village – 
Ghorpadi, Taluka – Pune City, Pune – 411001 by One Boat Club 
Constructions and Real Estate Private Limited (EC Expansion) 

3 Project category 8a (B2) 
4 Type of Institution Private 

5 Project Proponent 

Name One Boat Club Constructions and Real Estate 
Private Limited  -Yogesh Hate 

Regd. Office 
address 

3rd Floor, San Mahu Complex Bund Garden Road, 
Camp, Pune. 

Contact number 9892252777 

e-mail yogesh.hate@rmzcorp.com / 
a.devaraj@rmzcorp.com

6 Consultant Sustainera Solutions Pvt. Ltd. 
7 Applied for Expansion in Environment Clearance 

8 Details of previous EC 
Earlier Environment Clearance Letter vide EC Identification No. 
EC22B038MH132446 file No. SIA/MH/MIS/261606/2022 dated 
25th July 2022 

9 Location of the project 
Survey No 351, CTS No 11 & 11/1, Final Plot No. 207, Boat Club 
Road, Sangamwadi T.P.S., Village – Ghorpadi, Taluka – Pune City, 
Pune – 411001 

10 Latitude and 
Longitude Latitude - 18°32'22.29"N, Longitude 73°52'37.48"E 

11 Total Plot Area (m2) 11,027.68 
12 Deductions (m2) 509.00 
13 Net Plot area (m2) 10,518.68 
14 Proposed FSI area (m2) 75,143.17 
15 Proposed non-FSI area (m2) 49,376.33 
16 Proposed TBUA (m2) 1,24,519.5 
17 TBUA (m2) approved by IOD is in process 

Planning Authority till date  Pune Municipal Corporation 
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18 Ground coverage (m2) & %  4,168.69 (39.63 %) 
19 Total Project Cost (Rs.) 590.33 Crore 

20 CER as per MoEF & CC circular dated 
01/05/2018 

will follow the conditions mentioned in OM vide no. 
F.No.22-65/2017-IA.III dated 20.10.2020

21 

Details of Building Configuration: Reason for 
Modificatio
n / Change Previous EC / Existing Building Proposed Configuration 

Building 
Name Configuration 

Heigh
t 

(m) 

Building 
Name Configuration 

Heigh
t 

(m) 

Change in 
usage and 
Change in 
project 
proponent 

Wing A 
(Commercial) 

B1 + B2 + B3 + 
GR + 14 58.85 

Commerci
al 

Building 

2B + LG + UG + 
Mezzanine + 4P 

+ 18 Floors 99.60 

MHADA 
(Above Wing 

A Parking - B1 
+ B2 + B3 +

GR + 1)

2 ND TO 9 TH 
MHADA 33.55 

Wing B 
LB + UB + GR + 

P1 + P2 + P3 + P4- 
Podium + 33 

132.10 

Wing C 
LB + UB + GR + 
P1 + P2 + P3 + P4 

- Podium + 33
132.10 

Wing D 
LB + UB + GR + 
P1 + P2 + P3 + P4 

-Podium + 33
132.10 

22 Total number of 
tenements 2 Shops + 3 Restaurants + 1 Café + Office carpet area 56,493.99 m2

23 Water 
Budget 

Dry Season (CMD) Wet Season (CMD) 
Fresh Water 272 Fresh Water 272 
Recycled (Gardening) 28 Recycled (Gardening) 0 
Swimming Pool 0 Swimming Pool 0 
Recycled (HVAC makeup) 163 Recycled (HVAC makeup) 163 
Recycled Flushing 191 Recycled Flushing 191 
Total 654 Total 626 
Waste water generation  413 Waste water generation 413 

24 
Water Storage 
Capacity for 
Firefighting /UGT 

Fire UG tank –  
Fire tank 1- 400 KL 
Fire Overhead tank – 80 KL  

25 Source of water Local Body – Pune Municipal Corporation 

26 
Rainwater 
Harvesting 
(RWH) 

Level of the 
Ground water 
table: 

7 – 8 m BGL pre monsoon 
6 m BGL post monsoon 

Size and no of 
RWH tank(s)  1 No. 100 KL 
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Quantity and size 
of recharge pits: 

4 No. (1 for roof top & 3 for surface run off) 
a) 1.25 m. X 1.25 m. X 1.50 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 0.9 m. Dia. 1.0 m.
Deep de-siltation pit.
For RT &
b) 1.25 m. X 1.25 m. X 1.25 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 2 no. of 0.9 m.
Dia. 1.0 m. Deep de-siltation pit.
For Surface run off. 

Details of UGT 
tanks if any: 

Raw water tank – 135 KL 
Domestic Water Tank - 275 KL 
Flushing Water Tank – 330 KL 
Cooling Tower make up water Tank – 195 KL 
Fire Tank – 400 KL 

27 Sewage and 
Wastewater 

Sewage generation in CMD: 413 
STP technology: MBBR 
Capacity of STP (CMD): 420 

28 

Solid Waste 
Management during 
Construction 
Phase 

Type Quantity (kg/d) Treatment / disposal 

Dry waste: 9 Will be handed over to 
Authorised Vendor 

Wet waste: 6 Will be handed over to 
Authorised Vendor 

Construction 
waste 

Out of total excavated material part will be used for 
filling and remaining will be sent to authorised site 
with due permissions as per C & D Waste 
Management Rules, 2016 

29 

Solid Waste 
Management 
during 
Operation 
Phase 

Type Qty. (kg/d) Treatment / disposal 
Dry waste: 1601 Handed over to authorized recyclers 
Wet waste: 1288 Will be treated in OWC 
Hazardous waste: 
DG spent oil 1600 lit/Y Will be handed over to Authorised Vendor 

Biomedical waste NA NA 
E-Waste 43 Will be handed over to Authorised Vendor 
STP Sludge (dry) 39 Will be used as manure 

30 Green Belt 
Development 

Total RG area (m2):  RG required = 1051.87 
Existing trees on plot: 42 
Number of trees to be planted: 90 
Number of trees to be cut: 116 
Number of trees to be transplanted: 179 

31 Power requirement: 

Source of power supply: MSEDCL 
During Construction Phase (Demand Load): 40 KW 
During Operation phase (Connected load):  11912 KVA 
During Operation phase (Demand load):  8443 KVA 
Transformer: 2500 KVA x 3 Nos. 
DG set: 2000 KVA x 4 
Fuel used: HSD 
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32 Details of Energy 
saving 

Total Energy saving – 26.7 %,  
Energy generation through Renewable energy – 5 % 

33 

Environmental 
Management plan 
budget during 
Construction phase 

Type Details Cost 

Capital Air, water, land, biological environment and 
socioeconomic environment 19.07 

O&M Air, water and Noise Monitoring  1.61 

34 

Environmental 
Management plan 
Budget during 
Operation phase 

Component Details Capital  
(Lacs) 

O&M  
(Lacs/Y) 

Storm water - - - 
Sewage treatment  STPs 35.5 15.0 
Water treatment - - - 
RWH 4 Recharge pits 4.5 0.20 
Swimming Pool - 
Solid Waste OWC 24.5 6.20 
Hazardous waste - 
E waste Authorized Vendor - - 
Basement Dewatering 26 1.3 
Basement Ventilation 25 0.5 
Green belt development Gardening 10 1 

Energy saving Other measures 55 1.5 Renewable 

Environmental Monitoring From MoEF&CC 
approved lab -- 12.61 

Sewage and storm water 
Pumping - 8.5 0.5 

Disaster Management Construction 14.75 0.59 
Operation 885.80 35.43 

35 Traffic Management 

Type Required as per 
DCR 

Actual 
Provided 

Area per parking 
(m2) 

4-Wheeler 882 889 
As per DCR 2-Wheeler 3349 3381 

Bicycles - 

36 Details of Court cases / litigations w.r.t. the project and project location if any. No 

Deliberations: 

PP stated that, the application is for expansion of proposed commercial project at Survey 

No 351, CTS No 11 & 11/1, Final Plot No. 207, Boat Club Road, Sangamwadi T.P.S., Village – 

Ghorpadi, Taluka – Pune City, Pune – 411001.  

PP holds previous EC vide EC Identification No. EC22B038MH132446 file No. 

SIA/MH/MIS/261606/2022 dated 25th July 2022. PP informed that no built-up area is constructed 

on site, only excavation work is initiated as per previous EC which is at halt at present 
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The comparative statement for the project is as below: 

Particulars 

obtained EC Identification 
No. EC22B038MH132446 

file No. 
SIA/MH/MIS/261606/2022 

dated 25th July 2022 

EC sought for Remarks 

Name of the Project One Boat Club Proposed commercial 
Project Change of name 

Name of Project 
Proponent 

M/s Goel Ganga 
Constructions and Real 

Estate Pvt Ltd 

ONE BOAT CLUB 
CONSTRUCTIONS 

AND REAL ESTATE 
PRIVATE LIMITED 

Change of Proponent. 
EC Transfer 

application submitted. 

Location of Project 
CTS No 11,11/1, FP No 207, 

Boat Club road, 
Sangamwadi, Pune 

Survey No 351, CTS No 
11 & 11/1, Final Plot No. 

207, Boat Club Road, 
Sangamwadi T.P.S., 
Village – Ghorpadi, 

Taluka Pune City, Pune 

Updated as per 
Sanction plan 

Project Cost 150.00 Cr 590.33 Cr Project cost increased 
by 440.33 Cr 

Type of project Residential & Commercial Commercial Project Change of Usage 
Area of the project 

m2 11,027.68 11,027.68 No change

Net Plot of the 
Project 10,518.68 10,518.68 No change

Ground Coverage 
m2 7,295.75 4,168.69 Ground coverage 

decreased by 3,127.06 
Total Built up area 

m2 1,29,603.47 1,24,519.5 Total BUA decreased 
by 5,083.97 

FSI m2 54,356.55 75,143.17 FSI increased by 
20,786.62 

NON FSI m2 75,246.92 49,376.33 Non FSI decreased by 
25,870.59 

Building 
Configuration 

Wing A - 
B1+B2+B3+GR+14 

One building of 2B + 
LG + UG + 

Mezzanine + 4P + 18 
Floors 

Change in usage, 
residential to 
commercial 

MHADA (Above Wing A 
Parking -  

B1+B2+B3+GR+1) - 2 ND 
TO 9 TH MHADA 

Wing B - 
LB+UB+GR+P1+P2+P3+P4-

Podium+33 
Wing C - 

LB+UB+GR+P1+P2+P3+P4-
Podium+33 
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Wing D - 
LB+UB+GR+P1+P2+P3+P4-

Podium+33 
Highest Height of 
the Building (m) 132.10 99.60 Height decreased by 

32.5 

Shops / Hotels 

Flats - 198 Nos +5 
Shop+37 Offices + 
MHADA -30 Nos 

2 Shops + 3 
Restaurants + 1 Café + 

Office carpet area 
56,493.99 m2 

- 

Number of expected 
residents/users 

Residential – 1,140, 
Commercial - 805 10,486 Change in population 

as per usage 

Total Water 
Requirement 243 654 Total water increased 

by 411 

Sewage generation 194 413 Sewage increased by 
219 

STP 
Residential – 145 

MHADA + Commercial - 
55 

420 

Nos. of STP decreased 
by 1 

Capacity increased by 
220 

Solid Waste 
Generation 

kg/day 

Dry waste - 349 Dry Waste – 1,601 Dry waste increased by 
1,252 

Wet Waste - 423 Wet Waste – 1,288 Wet waste is increased 
by 865 

E waste – 6.43 E waste - 43 E waste increased by 
36.57 

Required Green Belt 
m2 1,051.87 (As per IOD) 1,051.87 No change

Energy details 

Connected Load - 5051 KW Connected Load – 11912 
KVA 

Change in demand as 
per usage 

Demand Load - 3028 KW Demand Load – 8443 
KVA 

DG set - 630 X 4 KVA DG set – 2000 KVA X 4 

Transformer 630 X 6 KVA Transformer 2500 KVA 
X 3 

Parking Provided 2 W – 673 + 63 
4W – 444 + 32 

2 W – 3349 
4W – 882 

Changed as per IOD 
application for revised 

proposal 

PP clarified that the mandatory RG is on ground. 

PP stated that, Regional Office, MoEFCC, Nagpur has visited the site and Certified 

Compliance Report (CCR), from Regional Office, MoEFCC, Nagpur is also received. 
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The case was discussed on the basis of the documents submitted and presentation made by 

the proponent. All issues relating to environment, including air, water, land, soil, ecology, 

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) b2. 

During discussion following points emerged: 

1. PP to submit copy of IoD.

2. PP to provide electric charging facility by providing charging points at suitable places

as per Maharashtra Electric Vehicle Policy, 2021.

3. PP to ensure that, the water proposed to be used for construction phase should not be

drinking water. They can use recycled water or tanker water for proposed construction.

Decision: - 

After deliberation, Committee decided to recommend the proposal for 

Environmental Clearance to SEIAA, subject to compliance of above points. 

***** 

37. SIA/MH/INFRA2/446 133/2023 Proposed Residential Project at S. no. 160/1, Village Aundh, 
Taluka Haveli, Dist Pune, Maharashtra by Kumar 
Construction and Properties Pvt. Ltd. 

Representative of PP was present during the meeting along with environmental consultant 

M/s. Sneha Hi-Tech Products. 

It is noted that, the PP has submitted the application for prior environment clearance for 

proposed project with total plot area of 22,165.50 m2, FSI area of 22,721.38 m2, Non FSI area of 

13,876.81 m2 and total BUA of 36,598.19 m2. 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/INFRA2/446133/2023 
2 Name of Project Residential project 
3 Project category 8 (a), B2 
4 Type of Institution Private 
5 Project Proponent Name Kumar Construction & Properties Pvt. Ltd 

Regd. Office address 2413,East street camp, Pune-411001 
Contact number 9011009240 
e-mail moef21@kumarworld.com 

6 Consultant Sneha Hi-Tech Products 
NABET Accredited , Certificate No. NABET/EIA/1619/IA0028 
dated 05.04.2022 valid till 15.02.2024 
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[ II—  3(ii)]  
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 10th June, 2024 

S.O. 2222(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006 (hereinafter referred to as 
the said notification), the Central Government hereby constitutes the State Level Environment Impact Assessment 
Authority for the state of Maharashtra (hereinafter referred to as the Authority) comprising of the following persons, 
namely: - 

(i) Shri Deepak Govindrao Mhaisekar
Flat No.1204, Building No.98
Sector R-8, Gateway Towers, Amanora Park
Town, Hadaspar, Pune-411028

-Chairman;

(ii) Shri Sudhakar Baburao Nangnure
Chairman State Level Monitoring Committee
Mahabaleshwar Panchagani, Eco Sensitive
Region Member, Mumbai Heritage Conservation Committee
I-703, Ruturang Phase-2, Aranyeshwar Road,
Opposite Dhone Suzuki, Pune-411009

-Member;

(iii) Principal Secretary, Environment and Climate
Change Department, Government of Maharashtra

-Member -Secretary.

2. The Chairman and Members of the Authority shall hold office for a period of three years from the date of
publication of this notification in the Official Gazette.

3. The Authority shall exercise such powers and follow such procedures as specified in the said notification.

4. The Authority shall take its decision on the recommendations of the State Level Expert Appraisal Committee
constituted under paragraphs 6, 7 and 8 for the State of Maharashtra.

5. All decisions of the Authority shall be taken in a meeting and shall ordinarily be unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against it, shall be clearly recorded 
in the minutes and a copy thereof shall be sent to the Central Government. 

6. The Central Government in consultation with the State Government of Maharashtra, for the purpose of assisting
the Authority, hereby constitutes the First State Expert Appraisal Committee for all the projects related to Industries,
Mining and Irrigation in the State of Maharashtra (hereinafter referred to as the first SEAC, Maharashtra) comprising
of the following persons, namely:-

(i) Shri Kamlakar B. Phand

1701, Harsiddhi Heights, Near Worli Koliwada,

Mumbai-400030

-Chairman;

(ii) Shri Kanhaiya Madhukar Shah
6 Laxmi Prasad Apartment, 273, Navi Peth,
Pune  411030

-Member;

(iii) Prof. S.N. Patil
Working Professor at North Maharashtra University,
Jalgaon Department of Applied Geology,
School of Environmental and Earth Sciences,
Kavayitri Bahinabi Chaudhari North Maharashtra
University P.O. Box No.80 Umavi Nagar,
Jalgaon-425001 (M.S.) India

-Member;

(iv) Prof. R G Chillawar
Working Professor at Yashwant College, Nanded
Asst. Professor, Department of Botany, Yeshwant
Mahavidalaya VIP Road, Baba –Nagar Nanded (M,S) India 431602

-Member;

(v) Shri Moqtik A Bawase
Chemical Engineer Automotive Research

-Member;
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Association of India, Pune 
General Manager 
Environment Research Lab (ERL) 
The Automotive Research Association of India 
(ARAI), Survey No-102, Vetal Hill, Off Paud Road, 
Kothrud, Pune-411038 

(vi) Deputy Secretary or Scientist –I and above,
Environment and Climate Change Department,
Government of Maharashtra

-Member-
Secretary.

7. The Central Government in consultation with the State Government of Maharashtra, for the purpose of
assisting the Authority, hereby constitutes the Second State Expert Appraisal Committee for Mumbai Metropolitan
Region and Konkan Region in the State of Maharashtra (hereinafter referred to as second SEAC, Maharashtra)
comprising of the following persons, namely: —

(i) Shri Sudhir Manikrao Khanapure

Runwal Regency, Flat no-701, A-Building, Sadhu

Waswani Chowk, Opp. Parmar Chamber, Camp,

Pune-411001

-Chairman;

(ii) Shri Ramesh Balkrishna Bambale

MCGM, A1202, Umiya Tower, Off M.P. Road,

Mulund East, Mumbai-400081

-Member;

(iii) Dr. Ganesh Bhimrao Rasal

Ho. No.30/1, ‘R’ Residency, F-102, Near Utkarsh

Society, Katraj, Pune 46

-Member;

(iv) Dr. Nitin M. Labhane

Professor and Dean (Research and Development),

Department of Botany, Bhavan’s College

(Affiliated to University of Mumbai),

Andheri-W, Mumbai-58

-Member;

(v) Deputy Secretary or Scientist –I and above,

Environment and Climate Change Department,

Government of Maharashtra

-Member-
Secretary.

8. The Central Government in consultation with the State Government of Maharashtra, for the purpose of assisting
the Authority, hereby constitutes the Third State Expert Appraisal Committee, except for Mumbai Metropolitan
Region and Konkan Region, in the State of Maharashtra (hereinafter referred to as third SEAC, Maharashtra)
comprising of the following persons, namely:—

(i) Shri Sanjay S. Deshmukh,

B-602, R A residences, Dr. B.A. Road

(opp. Sharada Cinema), Dadar (E),

Mumbai-400014

-Chairman;

(ii) Shri Kiran Vasant Acharekar

Flat no-1000, 10th Floor, Supralina Building,

11th Road, Chembur, Mumbai-400071

-Member;

(iii) Dr. Aseem Gokarn Harwansh

Urban Landscaping Expert

1403/57, Seawoods Estate, NRI Complex, Phase 2,

-Member;
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 Palm Beach Rd, Vashi, Navi Mumbai-400703 

(iv) Deputy Secretary or Scientist –I and above,

Environment and Climate Change Department,

Government of Maharashtra

-Member -
Secretary.

9. The Chairman and Members of the Committee, shall hold office for a period of three years from the date of
publication of this notification in the Official Gazette.

10. In order to avoid any conflict of interest,-

(i) the Chairman and Members of the Authority, and the Committee shall,-

(a) declare to which consulting organisation they have been associated with and also the project
proponents;

(b) not undertake any consultation or associate with regard to preparation of Environment Impact
Assessment and Environment Management Plan for project, which is to be decided by the Authority,
or to be appraised by the Committee during their tenure; and

(ii) in the preceding five years, if the Chairman or any Member of the Committee has provided
consultancy services or conducted Environment Impact Assessment studies for any project proponent,
they shall recuse themselves from the meetings of the Committee from the process of appraisal of any
project proposed by such proponents.

11. The Committee shall exercise such powers and follow such procedures as specified in the said notification.

12. The Committee shall function on the principle of collective responsibility and the Chairman shall endeavour to
reach consensus in each case, and if they fail to reach consensus, the views of the majority shall prevail.

13. The State Government of Maharashtra shall specify an agency to act as secretariat of the Authority and the
Committee and the secretariat shall provide financial and logistic support including accommodation, transportation
and such other facilities in respect of their functions under the said notification.

14. The sitting fees, travelling allowances and dearness allowances to the Chairman and Members of the Authority
and the Committee, shall be paid in accordance with the provisions of relevant rules of the State Government of
Maharashtra.

 [F. No. IA3-13/7/2023-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 

AMIT KUMAR 
JAISWAL

Digitally signed by AMIT KUMAR 
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Date: 2024.06.10 18:49:37 +05'30'
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Abhishek Iyer

From: Abhishek Iyer
Sent: Tuesday, February 18, 2025 5:58 PM
To: Tanaji_9june@yahoo.com; secy-moef@nic.in; psec.env@maharashtra.gov.in
Cc: Rajat Jariwal; Gaurav Sharma
Subject: Appeal No. 76/2024 WZ before NGT | Advance service on behalf of Respondent No. 

4
Attachments: Reply by R4 in Appeal No 76 of 2024 WZ.pdf

Dear Sir/Ma’am 

We act under instructions and on behalf of our Client, One Boat Club Construction and Real Estate Private 
Limited i.e., Respondent No. 4 in the captioned proceedings. 

We hereby serve you with a copy of the Reply Affidavit on behalf of Respondent No. 4, contents of which are self-
explanatory. 

Warm Regards 

Counsel for Respondent No. 4 
One Boat Club Construction and Real Estate Private Limited 

Abhishek Iyer 
Counsel 

Trilegal 
1st Floor, Wing A&B, 
Prius Platinum, 
D-3, District Centre,
Saket, New Delhi,
110017

Tel + 91 86580 89994 

CONFIDENTIALITY NOTE 
This communication (including any accompanying documents) is intended only for the use of the addressee(s) and 
contains information that is PRIVILEGED AND CONFIDENTIAL. Unauthorized reading, dissemination, distribution or 
copying of this communication is prohibited. If you have received this communication in error, please notify us 
immediately at https://www.trilegal.com/offices/ and promptly destroy the original communication. This email has been 
scanned for viruses and malware and has been automatically archived. Thank you for your cooperation.

PROOF OF SERVICE 4187
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